4
C. A No. 8216 OF 2003
| TEM No. 1A Court No. 2 SECTI ON XV |
(for orders)
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
I.A- No.3 in Civil Appeal No.8216/2003
RAM CHANDRA SI NGH Appel I ant (s)
VERSUS
SAVI TRI DEVI & ORS Respondent (s)
( for clarification/nodification of court’s order )
Wth
I.A. No.5 in C A No.8217/2003 (for clarification/nodification of court’s
order)
(HEARD BY : HON BLE N. SANTCSH HEGDE AND S. B. SINHA, JJ)

Date : 29/07/2004 These Petitions were called on for pronouncenment of
orders today.

CORAM :
HON BLE MR. JUSTI CE N. SANTOSH HEGDE
HON BLE MR. JUSTI CE S. B. SI NHA
For Appellant (s)
M . Devashi sh Bharuka, Adv.
Dr. Sushil Bal wada, Adv.

For Respondent (s)
M. S.B. Upadhyay, Adv.

M. A ay Choudhary, Adv.

M. S. R Setia, Adv.
M. Anit Kumar, Adv.
M. R N Keshwani, Adv.

THE COURT MADE THE FOLLOW NG
ORDER

Hon' ble M. Justice S.B. Sinha has pronounced the
orders of the Court.
For the reasons nentioned in the signed order, these

applications are di sm ssed.

( PAWAN KUVAR) ( PREM PRAKASH)
COURT MASTER COURT MASTER

(signed order is placed on the file)
Non-reportabl e



